FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
VRONE ENERGY PRIVATE LIMITED
RELEVANT PARTICULARS
1. Name of corporate debtor VRONE ENERGY PRIVATE LIMITED
2. Date of incorporation of corporate debtor 21/12/2010
3. Authority under which corporate debtor is | Registrar of Companies — Chennai
incorporated / registered
4, Corporate Identity No. of corporate debtor U45400TN2010PTC078503
5. Address of the registered office and principal | TEMPLE TOWERS, 3RD FLOOR, 672/476 ANNA
office of corporate debtor SALAL, NANDANAM (MOUNT ROAD)
CHENNAI TAMIL NADU 600035
6. Insolvency commencement date in respect of | Hon’ble NCLT Order - 13/12/2022,
corporate debtor Copy of Order received on 15/12/2022
7. Estimated date of closure of insolvency resolution | 11/06/2023
process
8. Name and registration number of the insolvency | Name — Rakesh Bothra
professional acting as interim resolution | Reg. No.
professional IBBI/IPA-001/IP-P-01758/2019-2020/12675
9. Address and e-mail of the interim resolution | Address - 119- A, Ist Floor, Vinay Bhavya
professional, as registered with the Board Complex,159, C S T Road, Kalina, Santacruz East,
City - Mumbai, Maharashtra -400098
Email — ip.rakeshbothra@gmail.com
10. | Address and e-mail to be used for correspondence | Address same as mentioned on point 9
with the interim resolution professional Email id — cirp.vrone@gmail.com
11. | Last date for submission of claims 30/12/2022
12. | Classes of creditors, if any, under clause (b) of | Name the class(es) —Not applicable
sub-section (6A) of section 21, ascertained by the
interim resolution professional
13. | Names of Insolvency Professionals identified to act as | Not applicable
Authorised Representative of creditors in a class
14. (a) Relevant Forms for submission of claims | Form B — For Claim by Operational Creditors Except

with proof

Workmen /Employee

Form C- For Claim by Financial Creditors

Form D — For Claims by A Workmen or an
Employees

Form E — For Claims by Authorised Representative
of Workmen and Employees

Form F — For Claims by other Creditors

(b) Format of Forms / Details of authorized
representatives are available at:

Web link: https://ibbi.gov.in/home/downloads
Physical Address: same as mentioned on point 9

Notice is hereby given that the National Company Law Tribunal, Division Bench II, Chennai, CP(IB)-
152(CHE)/2021 has ordered the commencement of a corporate insolvency resolution process of
VRONE ENERGY PRIVATE LIMITED the vide order dated 13/12/2022.

The creditors of VRONE ENERGY PRIVATE LIMITED, are hereby called upon to submit their

claims with proof on or before 30/12/2022 to the interim resolution professional at the address

mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other

creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Date: 16, December, 2022 sd/ -
Rakesh Bothra

Interim Resolution Professional

Reg. No. IBBI/IPA-001/IP-P-01758/2019-2020/12675

Place: Mumbai
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FEDBANK FINANCIAL SERVICES LTD. | FFS POOMPUHAR SHIPPING CORPORATION LIMITED EXPRESSION OF INTEREST FOR ASSIGNMENT OF NRRA OF

Having corporate office at Kanakia Wall Street,

. ) . . i (A Government of Tamilnadu Enterprise)
A-Wing, 5th Floor, Unit N;;O}\,ﬂ 3::126 asil:ll\;l :rlér?:tc:l;er:' : (I)(;;? Road, Chakala, Andheri = 692, Anna Salai, IV* Floor, Nandanam, Chenna - 600 035, India }T’% LAKSHMI SUBBAIAAH TEX PRIVATE LIMITED (IN LIQUIDATION)
’ ’ ) i Telephone No. : 044 - 24330505 [/ 807, Fax : 91-44-24344593 /24335706, [ : [ ; [ ; : o AT
T E-mail : peeship@amail.com CIN : U63090TN1974PLCO06596 Liguidator Address: Sl:"F‘ & Co., NUZET.“Q: Nivedh Vikas, Pankaja Mill Road,
(for Immovable Property) GLOBAL TENDER INVITING NOTICE | Puliyakulam, Goimbatore - 641 045
cnsructino inancl ses and focen of ecritylnrst Ac 202 5 f 202.,) and in exercie of the poers NOTICE INVITING TENDER FOR LONG TERM TIME CHARTERING OF ONE SELF-TRIMMING [Eﬂ’!EHI: Earﬂﬂrﬂth@ﬂmﬂlLﬂﬂm s ?3F3ﬂ52341]
conferred under section 13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand notice on PANAMAXKAMSARMAX GEARLESS (OR WITH GEARS CONSIDERED AS GEARLESS) M/s Lakshmi Subbaiaah Tex Private Limited is a company in liquidation
u ¥ | pany in liqu
the dates mentioned below calling upon the Borrowers mentioned below to repay the amount mentioned in the notice together VESSELWITH CAPACITY OF ABOUT ?G.DG[} TO EE.[]':":' DWT ONACCOUNT OF NTECL. AS per the order dated 06.01.2021 pﬂsﬁﬂd tl'}r Hon'ble NE-LT Ehennai
with further interest thereon at the contractual rate plus all costs charges and incidental expenses etc. within 60 days from the Sealed tenders are invited from the Ship owners ! disponent owners for the following specification: i d e E :
date of receipt of the said notice. T Terdan Tarder Pursuant to IBBI (Liguidation Process) Regulation (Reg.d7A), the
The Bo-rrowers havir.Ig faileq to repay the amount: notice is.hereby given to the Born:')wers and‘ the publfc in ger.1eral that the Tender Number Lay Days Period issue of Tender closing apening Liquidator may assign or transfer a Not Readily Realisable Asset
undersigned Authorised officer has taken symbolic possession of the property described herein below in exercise of powers document Date & Time | Date & Time (NR F[,|'.'||:|_
conferred on him under Section 13(4) of the SARFAESI Act read with Rule 8 of Security Interest (Enforcement) Rules, 2002 on this L h : 2 -
the 13* day of December year 2022. PSC/OPS/TENDER 25.01.2023 | 6months+ | 19.01.2023 | 19.01.2023 | 19.01.2023 The liquidator of the company is hereby inviting the interested persan(s)
The Borrowers in particular and the public in general is/are hereby cautioned not to deal with the following property and any (SHIPYGEARLESS/ to dmaonths upto at at to whom the liquidator may assign or transfer the Not-Readily Realisable
dealings with the following property will be subject to the charge of Fedbank Financial Services Ltd. for an amounts and further O11/2022-23 O7.02.2023 +/=10) day‘s 1200 hours 1500 hours 1530 hours Asspis |:'|'|.|H Hj},'] ofthe company on the h]llﬂ.l,r.ling terms and conditions:
interest thereon at the contractual rate plus all the costs charges and incidental expenses etc. Dt15.12.2022 choption 2
\ L : : . . , ALzt Terms and Condition of transfer are as under:-
:gfe?:rrower s attention is invited to sub-section (8) of Section 13 of the Act, in respect of time available to redeem the secured Pros pEEli"."E bidders are advised to refer our website www.tamilshi p.com and i : ; ot i :
' www.tn.tenders.gov.in for specific important details. The conditions/ requirement mentioned in - Ihe assignment of assels — unrealised book debls, other current
Sr. Name of the Borrower/Co-Borrowers | Description of Secured Assets / Mortgaged Property Dt. of Demand the website shall be met out Dy the bidders. This advertisement is an invitation for bid only. The assets & underlying proceedings of application filed under various
No. | Property Holders as the case may be Notice U/s.13(2) & details given in the website are comprehensive. Tende_r Opening Venue: F’::H:rmpuhar Shipping provisions of IBC for recovery including avoidance transactions will
Amount Claimed Corporation Limited, Head Office, No. 882, Anna Salai, MHU Complex - 4" Floor, Nandanam, be done on “AS IS WHERE IS* “AS IS WHAT 18" and “WHATEVER
Chennai-B00035. Further, all communications will be updated through our website only. THERE IS BASIS®
1 (1) M/s. Samy Dental Hospital Repby | ALL THE PART AND PARCEL OF THE SHOP SITE Dt.22/09/2022, DIPR/S568/TENDER/2022 GENERAL MANAGER (OPS) ;
Mr. J. Arokiyasamy (Deceased) DOOR NO 1/11 M.S.VISWANATHAN NAGAR, PP dt.30/09/2022 - r . r . . - 2 Th interested Person can coll E | E“ NDA format mail
(Borrower) POONAMALLEE,CHENNAI-600056 OF  POONAMALLEE | Rs.3,22,04,853/- Genpman GLbH #HHHID Mo Besmb. sFngmar yfibg FllsEmb umLiGumb. - The inte : E, D, 4 : ect ﬂH:E 0 3 .b:"r ¢
(2)Mrs. A.Punitha Jayaseeli VILLAGE AND TALUK THIRUVALLUR DISTRICT VIDE APPROVAL | “(Rs.3,07,33,282/- from the office of liquidator [kindly mail to carpprabhu@gmail.com]
(Co-Borrower) IN PPD/LO.17/88 COMPRISED IN S.NO 609(PART),PATTA | & Rs.14,71,571/-)" 3. The interested parties shall submit their EQI EIIEIFIQ with Gl}ﬂfiﬂﬂﬂﬁﬂ"ﬁ’
NO.2696 AS PER PATTA NEW SUB DIVISION S.NO 609/10 | as on 15/09/2022 - ; . ;
MEASURING 4700Sq Ft, EXCLUDING SPLAY TOGETHER |  and interest o Notice undertaking on or before 10th Jan 2023 and inspect the available
WITH THE RESIDENTIAL HOUSE BUILDING THEREON WITH there on Belistioa Inviting Offer documents in the liguidator's office (within the working Hrs. i.e.
AMENITIES AND LAND BOUNDED ON THE E e Sale of Gas from 10.00 AMto 05.00 PM).
NORTH BY : VACANT LAND ,SOUTHB BY : 30 FEET ROAD, s . 2 i :
EAST BY : PLOT NO 1,WEST BY : EXISTING PANCHAYAT ROAD. Mg, Chlrmawal_a Tibba field 4. The terms & conditions of the agreement for assignment/transfer of
MEASURING EAST TO WEST ON THE NORTHERN SIDE: 60 “E‘gd'nmw3F'.ﬁuifégik;&%mbzﬁamﬁfiE?::Tﬂ:n':g;rﬂ:?m_qm 2k Enfgggfeétgjﬁy;rgvtgsgur%;? GTT:]DEHE']' assets — unrealised book debts, other current assets & underlying
FEET; EAST TO WEST ON THE SOUTHERN SIDE: 85 FEET; CIMELITE | OMH I S73PLCDI 9T MMEE:MD i Chi il Ttl proceedings of application filed under various provisions of 1BC for
NORTH TO SOUTH ON THE EASTERN SIDE: 63 FEET; NORTH ' gas from Chinnewala 11boa : : : ; i
0 SOUTH ON THE WESTERN SIDE: 68 FEET NOTICE field (DSF Block RJ/ONDSF/ recovery including avoidance transactions, shall be finalised after
PROPERTY OWNER- J AROCKIVASAMY NOTICE is hereby given that the following certificates) issued by the Company are staced EQI'QE;*;?H'EW B) of RKOE Asset. consultation with the stakeholders consultation committee.
have baen ko lazed and Registered Haolders theraof hava applied for the : i i i
2 (1) M/s. Samy Dental Hospital Repby | ALL THE PIECE AND PARCEL OF LAND AND BUILDING Dt.22/09/2022, ::::f' dxﬁtz;r:{i;gﬁ ity Fre e Interested parties are requestad to 5. Es ;IS;;&SSILII’IH'IEHE proposal shall be submitted on or before 251
Mr. J. Arokiya samy (Deceased) SITUATED AT KANCHIPURAM DISTRICT SRIPERUMBUDUR | PP dt.30/09/2022 s download Request for Proposal (RFF) s
" 3 5r. | FolioMee | Mame! joint Mames | Shares Certificate Mos.,|  Distinctive Mos. ; ; —
(Co-Borrower) PER PATTA OLD T.S.NO.545 PART,NEW T.S.NO.545/3 & PATTA | Rs.36,63,824/-)" || 35419926 | Akshai Jain 20| 4573738-738|  746B4059-078 i b ool Lk st Place - Caimbatore IPA-001/1P-P01275/2018-2019/11948]
NO.1122, OLD T.S.NO.545 PARTT.S.NO.545/4, MEASURING | as on 15/09/2022 S0 S10021&6-166) 1169879128177 Contact: ongegashidding@mjunclion.in AFA No. AAT/11948/02/171123/104831
AN EXTENT OF 1950 Sq.ft OUT OF 2445 % Sq.ft. OF LAND and interest 70| 62223613613 2185461868-937 o-Badding Partner - mpuncon services Hd valid upto 17.11.2023
TOGETHER WITH BUILDING THEREON AND THE LAND there on [40) 641 T083-081| BES4461029-168 RS
BOUNDED ON THE : 2 45136218 | Burpor Dhunjisha Mistry]  56%) 62412148-148| 2203035023591
NORTH BY : 24 FEET ROAD 3| 115986727 | Gurdeep Arcea 36| S8043372-372 | 1609961453488
SOUTH BY : PROPERTY BELONGS TO Ms.SHANTHI 36| 62302220.220| 1192498353.368 PUBLIC NOTICE | il 5 1
WEST BY '. MAIN ROAD ' ' |80 | 66684858-858| GBTTA9I596-775 This is to inform public in general t!‘ at 1} Notice No. eT-Central-WAT-41-2022,
' 5 | 34296910/ aswant Singh Arora 40| £413492-493| 71479139178 Kotak Mahindra Bank Ltd has organized an Dt. 14.12.2022
KUNDRATHUR AND REGISTRATION DISTRICT OF CHENNAI ] THE FOLLOWING CIVIL EMGINEERING
SOUTH, 12/ 10106594.554|  182137660.67) BHARATBENZ BB2523-TN29BL0826-YOM-2019 WORKS © 1. TSR (P] - 4852 THM
PROPERTY OWNER- PUNITHA AROKIYASAMY 12} 12818317-317)| 237386611622 Minimum Reserve Price - Rs. 14,15,148/- BETWEEN KOTTAVALASA - MALIGURA
82 5ET0Re06-608 | 125805 725-807 STATIONS ON KEK-l LINE OF WALTAIR
/- 36| SB438550-550| |624074607-642 AL3718- TN30OBM7161-YOM-2019 1["2"-"‘52';:"‘ AND fiuﬂﬂﬁfnﬁﬁ] 'Hg}EﬁE‘E'g
T . = SETS, %=1 5ETS
Place:- Chennai (Authorized Officer) ATOFBEIE Fh 030, ATENRAT- S Minimum Reserve Price - Rs. 13,82,304/- SENIOR DIVISIONAL ENGINEER
Date:- 17-12-2022 Fedbank Financial Services Ltd & | 34236938 Mrz Gurdeep Arora 400 413496497 TI479219-158 UNDER HYPOTHECATION WITH (CENTRAL) SECTION ON KK{ LINE OF
l8] 7527053.054( 147364795812 D wotak M/S KOTAK MAHINDRA BANK WALTAIR DIVISION.
12 12818318-318| 2579B86623-614 IS UMDER SALE INITS Approx. Cost of the Work (T)
87 BITORE09.61 1| 12580% | BO8-BEF "AS IS WHERE IS CONDITION" 1,83,76,411.24, EMD (¥) : 2,41,900/-
I64) 42302199153 2192496%37-100 INTERESTED PARTIES CAN GIVE THEIR QUOTATIONS 2} Motice Ho. eT-Central WAT-42-2022
m MUTHOOT HOUSING FINANCE COMPANY LIMITED 7 | 34296821 Mes Raj Arora 40| 4413478473  7147B859.858 (ONLINE | OFFLINE) WITHIN 15 DAYS FROM THIS Dt, 14.12.2022
. g ) : : 2 A2, EXECUTION OF
Registered Office: TC NO.14/2074-7, Muthoot Centre, Punnen Road, Thiruvananthapuram - 695 034, 18] 7327033034  147364651-668 PUBLICATION i.e. ON OR BEFORE 30.12.2022
muthoot CIN NO - U65922KL2010PLC025624. Corporate Office: 12/A 01, 13th floor, Parinee Crescenzo, 12| 10106592592 | 82137636647 [Please nate that closing Auction date would not ba a Weekly off | Holiday). L*ERELIT{J‘W';JER?;:’I‘I‘-J%H%%EHHJEE
HOUSING FINANCE Plot No. C38 & €39, Bandra Kurla Complex-G block (East), Mumbai-400051 TEL. NO: 022-62728517, IZ] 12818315-315] 21579B6587-598 BRANCH ADDRESS: EROM KM G0.416 TO KM 216.000 IN
Email Id: authorised.officer@muthoot.com 82 53702603806 125805] 644.725 KOTAK MAHINDRA BANK |_'|'|]" PATCHES OM SINGLE LINE BETWEEHN
H H 36| SB438547-54T | 1624074499-534 TYADA TO KORAPUT STATIONS ON
APPENDIX -IV[RUIG 8(1)] POSSGSSIOn NOtICE (FOI' |mmOV3b|e PI'OpeI'tY) 200 £2307195-195 1192496 | 35.134 5"33“ SDHIA PLA:AI;:‘LTEI:HL?EEREIHEUEATE EA HH EDLDN?' KKl LINE uF WALTAIR |:|.|1'r|$|uﬂ AND
Whereas The undersigned being the Authorized Officer of the Muthoot Housing Finance Company Lid., under the Securitisation And g 14686106 | Sangesta Agrawal 0. A4EBSTO.5TO TIEEOGSS. TR OR iﬂpﬁﬂgﬁﬁ?ﬁé:géiﬁlﬁﬁéiﬁE"'{gg
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (ACT NO.54 OF 2002) and in exercise of powers ] ; : . ke
conferred under section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand notice to below Susaran e |3' ,;E;ﬁ;; i;l:, :;TEET;?? 3?5 cnl:;:mcrtt;dslf:;;ggi?n:ﬂl:& ::r:;:ll”raﬂzﬁr:@?m:ﬁim EIEU(!:EIEHAI%HE:EIH EIEIE ::J-LEEH'HTﬁ‘iH
mentioned Borrower/s / Guarantor/s. After completion of 60 days from date of receipt of the said notice, The Borrower/s / Guarantor/s | : : P : : DIVISION L AL
having failed to repay the amount, notice is hereby given to the Borrower/s / Guarantor/s and the public in general that the undersigned 39| SII5E748-749 | 1146915601639 A o Ot IS
has taken Symbolic Possession of the property described herein below in exercise of powers conferred on them under section 13(4) of 78| 622606301-631 | 118950B693-770 PETRK- DAk - O MW EEOT At
the said Act read with Rule 8 of the said Rules on this. |56 G&465477.477( BESHLES5162.317 EAST COAST HAILWAY 11iﬂ.331325.ED,EMD{?} : 2,20,400/-
Sr.T LAN/Name of Borrower | Date of Total Outstanding Date of P - 9 | 73094810/ Sanjiv Sharma 30| 52912592-593 | 1241515270-29% e Mot Mo R BT AT 3} Notice Hnﬁﬂﬁ?ﬁ;;‘fﬂﬂiﬂﬂ‘
No.  Co-Borrower / Guarantor Demand notice Amount in Rs. ale of Fossessio 60| 61152816-B16| 2188946700759 DATALOGGER-295. D, 15.12.2022 EXECLTION OF
o B atb b e ey THE FOLLOWING CIVIL ENGINEERING
[ 5o élg%ﬁi eckmuiamadsultan Sheciwahad 23-Ju-2018 | 25,82,357.481- as on 18-Jul-2018|  14-Dec-2022 0 | 9571094 | Shabbir Hussain TR WORKS : (1) CONSTRUGTION OF
Mulla Gularmall 200 5TH4626T-167 | | TATF409-608 OFFICE BUILDING, STORE GODOWHN
Description of Secured Asset(s) /Immovable Property (ies) Sy No 213 3213 7214 10, Jamiyath Nagar, 1St Street, Kottakuppam Village Vanur Farida Shabbir Hussain | 400 $2630889.B8%| 2219440049-468 MAINTENANCE CONTRACT FOR AND OTHER AMCILLARY WORKS FOR
Villupuram, Tamil Nadu, Villupuram, 605109, India | = prevem EFFTRONICS MAKE : DATA LOGGERS SENIOR SECTION ENGINEER (P) |
LAN No. 11145078290, S Palanikumar Siva Subramanian R e CABNCITY AT MARICHLE KORAPUT AND (2) CONSTRUCTION OF
2 Rajaselvi P Palanikumar 15-Sep-2021 | 5,94,666.32/- as on 14-Sep-2021 15-Dec-2022 The Public is hereby warned against purchasing or dealing with these securities arny way. STATIONS | LOCATIONS éﬂﬁLUﬂlNG EIEHWWEHII&AEUIEILEDE“EHET Eﬁ%ﬁﬁ;’g
A witiz has fh laim | daftl ities, shauld | hel MAINTENANCE OF VARIOUS CENTRAL :
Description of Secured Asset(s) /Immovable Property (ies) All the part and parcel of the property Thoothukudi District. Palyamkottai wﬂi?;:.f:fpm;,_ a:.tgisat-.-'::::;; fr:n:};f‘f;.:ri v;%ii::::l::;::h;djeﬁ;i;:: MONITOR EQUIPMENT | SOFTWARE AT CARRIAGE & WAGON EXAMINATION
Registration District. Sathankulam Sub-Registration office Limit. Sathankulam Taluk. Nedungulam Village & Panchyath Ward-1. Velan Selonium Tower B, Plor Mo, 31-32, Gachibowli, Financial District, Manakramguda, KHURDA ROAD DATA LOGGER ROOM ET;;T&r:LTEIﬂﬁ?iEMEﬁTFASJ
Puthukulam Natham old S.No.61, New S.No. 61/4 part the site measuring East West Northern side 29.6 M Southern side 33.4 M, South Hyderabad - 500 032, within Seven (7) days from the date of publication of this notice, AND HEADQUARTER (BHUBANESWAR) KK LINE OF WALTAIR Dmslﬂﬂmm.
gorth(;eadsterrt\h&deEQ.OtOSI\/l V\tlﬁs,:ltertnhs;te 8.(13V|\\/I/. T?tglhl/ 272.47LS sg. nlllWIttI? ?\/Ih(:ﬁs'e ﬁgrirmg DHNo. 17/1d 1ot No.-2.. South: Lakshmi Al failing which, the Company will proceed to issue lettes(s) af confirmation in lieu of duglicare OVER KHURDA ROAD DIVISION FOR A Approx. Cost of the Wark (T)
ounded on the:- £ast: oou or ree y estl. Falvesam Lan . orth: Muthala evar nouse an 0 0.- o outh: LakshnmiAmma y tH‘tincltE{:] in :I'HFEI:IZ I:|F I'J'IE:L{DFEEEid sacLritias. PERImuFmHEE mnsl ; _ "
Ramaiah Thever, Sankaran House. SCHEDULE Il - Thoothukudi District, Palyamkottai Registration District, Sathankulam Sub-Registration for R s d " 5 z 1,53.53,6?2.1]15&:;{{}.Izjﬁ.ﬂllﬂ-.f ”
office Limit. Sathankulam Taluk, Nedungulam Village & Panchyath Ward-1. Velan Puthukulam Natham Old S. No. 61. New S.No. 61/4 part B i ‘;;5“ sl Tender Value in [) : 3.36,08.480/-, %Emwi!&%_ﬁ?ﬂmf_qs_!ijii%q;'ng
the site measuring East West 22 M. South-North 4.2M. Totally 92.4 Sq.M Vacant site Bounded on the:- North: Muthaiah Thever Compound TRAEE IS G EMD (7) : 3,18,100/-, Tender Document :Himﬁth:[fnrﬁs‘l ?qru. 3) 0. T&2),
Land., South: PlotNo.-1., East: Muthaiah Thevar Part House., West: Palvesam Land. Dare @ December |6, 2022 Compariy Secretry and Compliance Cfficer EH'I Fﬂ: Ll i : Tender Cloaing Date and Time : L& EEN]
3 | Subbuiva Vlusamy Velusary Muthaya 30Ju-2022 | 516547-as0029-0uk2022 | 14-Dec-2022 wail o Y e P of S 13,20 sforak the yender)
’ Date and Time of Closing of Tender : No manual offers sent by Post/ Courier
Description of Secured Asset(s) /Immovable Property (ies) All The Piece And Parcels Of Land And Building Measuring An Extent Of At 1100 Hrs. of 06.01.2023. { Fax ar in person accepted against such
594 Sq.Ft., (185 Sq.Mtr) Natham S.No.785/15, Situated At Tirunelveli District, Veerakeralam Pudur Taluk, Oothumalai Village, Ward No.5 No manual offers sent by Post | Courier / e-tenders even if these are submitted
And Bounded On The, Within The Registration District Of Thenkasi And Sub-Registration District Of Oothumalai Bounded By: On The East Fax orin persan shall be accepted against on firm's letler head and received in ime
By: Common Pathway And House Belongs To Kalisamy, On The West By: Common Pathway, On The North By: Common Pathway And B e M el Dl All such manual offers shall be rejacted
Property Belongs To Chelladurai, On The South By: House Belongs To Mukkaiyathevar e T s B it et I s ?é” "‘-""'IE'”|'.~'_'-"-':|"0U1 any Fﬂl]5lli!erﬂ1>ﬂﬁ- ;
> = 5. _' g o S __' omp ate informaton Inc IJESI!'I‘;I Eh[_EF" el
4 LAN No. 11145091598, Ramachandiran Subramanian 12-Nov-2021 | 3,34.770.36/- as on 12-Nov-2021 19-Dec-2022 :ﬁ.ll_a-l._lc.h manual cffers shall be corsdered docurments of the above etender is available
R Punitha Jeyapal imvalid and shall be rejected summarily inwebsite : hitps:hwww.ireps.govin
Description of Secured Asset(s) /Immovable Property (ies) S No 175/3& 176/1 Ward No 1 Kalathu, Mettu Street North Veeravanallur FORM A withoutany congideration. . _ Mote : The prospective tenderers are
North Veeravanallur Sro, Cheranmadevi Taluk, Tamil Nadu, Tirunelveli, 627426, India PUBLIC ANNOUNCEMENT E.?.;nnﬁ LE;tEdQL;T it o the. :Eg:ﬂ advised to revisit the website 10 (Ten)
The Borrower/s / Guarantor/s in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the property will iUindar Ragulation & of the Insoheancy and Bankrupley Board of India &-Ten dt::r 15 syl Eiﬂ n -.-.-:n blte - -:I.agll.-s !:lEIfFII'l.':I' the date: of nlqslngdﬂi;enderﬁtg
be subject to the charge of the Muthoot Housing Finance Company Limited, for an above mentioned demanded amount and further interest thereon. {Insolvency Rasolution Process for Corporate Persons) Regulations, 2016) liffesn:iiwiarss Iagn e ko ' p; thﬂénﬂ;f_ﬂﬁ'ﬂﬁ I COMmigendum sy
Place : Tamil Nadu Sd/- Authorised Officer FOR THE ATTENTION OF THE CREDITORS OF Note : The prospective tenderers are Divigional Railway Manager (Engg.)
Date : 17 December, 2022 For Muthoot Housing Finance Company Limited dvined to revigit the webaite 15 IFifte PR-B16/N/22-23] Waltair
: ’ VRONE ENERGY PRIVATE LIMITED advisad to revisit the website 15 (Fifteen)
days before the date of closing of tender
| RELEVANT PARTICULARS i nole any changes [ Comgendurn
| 1. | Mame of corparata detilon ) | VRONE ENERGY PRAVATE LIMITED ! issuad for this tendar.
BAJAJ HOUSING FINANCE LIMITED 2 Rl resmpstonsl iyl Sl [OMERIY— — T - — Divsional Railway Wanager S8T)|
B Corporate office: Cerebrum IT Park B2 Building 5th floor, Kalyani Nagar, | | | incompoates  regsierse i | PR-S1EM/22-23 Khurda Road
Pune, Maharashtra 411014, Branch Office : Unit No - 804,805,806, 5th floor, | | * | Ciorparate terity o, [ Limiec Liabiy | LSA00THENCRTCATSS03
Delta Wing, Raheja Towers, 177, Anna Salai, Chennai - 600002. 5 | Address of the regetersd ofica and | TEMPLE TOWERS, 37D FLOCR, 672476 ANNA indianexpress.com
| ifaal o ) el cofporate SALAL NANDEMAM MOUNT R °
Demand Notice Under Section 13 (2) of Securitization and Reconstruction of Financial | | e o eme s iopeidiinae.
Assets and Enforcement of Security Interest Act, 2002. | & hm’r-‘m;e commencement dale in g;nfh; &Tﬂrdﬁ_r ; 15-'13“-1'122m
e | | respact of comporate dabio recated on 15/12%
Undersigned being the Authorized officer of M/s Bajaj Housing Finance Limited, hereby gives the following notice to the Borrower(s)/ | ¥ Ecimated dﬂ”ﬁ:&mm'éhm. 'i1,-,é!".ﬁ,m'q i S
Co-Borrower(s)who have failed to discharge their liabilityi.e. defaultedin the repaymentof principal as well as the interestand other charges accrued rescluion process
there-on for Home loan(s)/Loan(s) against Property advanced to them by Bajaj Housing Finance Limited and as a consequence the loan(s) have | | g | Mame and regisiration number ol e | Marme — Rakesh Bofra
become Non Performing Assets. (N.P.A's). Accordingly, notices were issued to them under Section 13 (2) of Securitization and Reconstructionof | | | inscmncy n‘ﬂ‘-ﬁ&wﬂ actng as interim | Feg, Mo
Financial Assets and Enforcement of Security Interest Act, 2002 and rules there-to, on their last known addresses, however the same have been | | ﬁ'—ﬁmﬁ“m'ﬁ‘:m ] .ﬂ"mﬂfﬁ"'ﬂ: "'53-"3:”;!:'1‘5‘1" 2675 —
returned un-served/undelivered, as such the Borrower(s)/Co-Borrower(s) are hereby intimated/informed by way of this publication notice to clear | | © mﬁi: m?"“a e 'reg'g'l" | ﬁgrg‘a;'r rmﬂ Him':':; "a"m Fe,
theiroutstandingdues underthe loan facilitiesavailed by themfromtime to time. with the Board City - Mumibai, Maharaghira S0005E
. —— P . | Erriad — iprakeshbolfaiEgmail com
Name of the Borrower(s) / Guarantor(s) ﬁﬁ;&?;mﬁf Demand Notice | | 10/ Address and e-mal to be used for Addrass sama as mantioned on point 8
COTes ith thea interinm Erral id - cirp mail.com
(LAN No, Name of Branch) 1 Pro el Date and Amount " ﬂﬁdmﬁm}?? ; i " pAToneE
Branch: CHENNAI, All that piece and parcel of the Non-agricultural Property described| 09th December [ '&iﬂ' Chin f”-‘“?“‘ﬁmﬁ!jﬂ'm -3'3"1-%"‘?:‘-22 o
Loan Nos. 403HSL85459347 and | as: FLATNO.A1 (GROUND FLOOR) MEASURING 1148 SQ. FT., WITH 2022 3= dﬁgnﬁmwﬁuﬁ' o e e -3 o
403HSL85459463 and 403TSH85456453 and | ONE CAR PARK “A1” IN BUILDING CALLED “ZEBULON" TOGETHER ofRs. secsion 21, ascortained by the imenm
403TSH85723712and 403HS00103053230 | WITHAN UNDIVIDED SHARE OF 597 SQ. FT., COMPRISED ON PLOT|  1,02,99,774/- | | | resciufion prolessiona _
| 13 Mames of Inschvancy Professonals Mot i
1o 5018552 13 1 SRS e 1\ROPAKG mecre | | TSI
1. JAYALAKSHMI RAVICHANDAR i - 91 (PART), AS|  Crore Two Lac Represertative of crecilors in a class
B PER PATTA NEW SURVEY 91/76A OF MADIPAKKAM VILLAGE Ninety Nine | {hwes names for sach class) _ - o _
(Borrower) SAIDAPET TALUK CHENNAI Thousand Seven | || 1#] fal Fisieare Farms and POMTLED oy oy i Ui e
At NO. 3, PLOT NO. 325, VALLAL KARI Schedule of property 2: All that piece and parcel of the Non-agricultural| Hundred Sevent iz i : i
STREET, SRINIVASA NAGAR, MADIPAKKAM, property =: P P g y Form G- For Clair: by Finencial Creciiors N
CHENNAI-600091 Property described as: FLAT NO. C1 (GROUND FLOOR) MEASURING Four Only Foem O — For Claima by A Wormen or an Employees \ -
i | ABOUT 563 SQ. FT., COMPRISED ON PLOT NO. 156/1 & 156/2 & 156/3 AT Form E - For Claimes by Suthorised Represeriative of i\ -
2. DHANDAPANI L (Through legal heirs | gRiNjVASA NAGAR Il MADIPAKKAM CHENNAI-600091 COMPRISED IN ;‘““ﬂfﬂg‘ﬁm ot r il
since deceased) (Co-Borrower), OLD SURVEY NO. 91 (PART), AS PER PATTA NEW SURVEY 91/76A OF _ el oo tidid b R Ny o III'|I'[I! _
At NO. 3, PLOT NO. 325, VALLAL KARI | MADIPAKKAMVILLAGE SAIDAPET TALUK CHENNAI | i) Detsiis of authonzed representatives | Physical Addness: same as menoned on pot 9 et iT'I'IIﬁ .
STREET, SRINIVASANAGAR, Schedule of property 3: All that piece and parcel of the Non-agricultural are avalabia at I &
. ; . Malics is herety given thal ihe National © vy Lawy Tritwmal, Division Bench 1, Chennai,
MADIPAKKAM, CHENNAI-600091 Property described as: FLAT NO. C2 (GROUND FLOOR) MEASURING CP(IB)- 152(CHE) 2021 has ordersd the commencament of a corporats msolvency rasolution °
ABOUT 496 SQ. FT., COMPRISED ON PLOT NO. 156/1 & 156/2 & 156/3 AT process o VROME ENERGY PRIVATE LIMITED the wide cocer daled 131 2/2002, I oo at eve r S I e
N Tha crediors of WVAOKE EMNERGY PRIVATE LIMITED, are hareby calad upon téa subimit thair
SRANASA NAGAR I MADPAKIA GHENRAL Q0BT COLPRED M ot e 301510481 S uioh oSE L S e S f . .
. ) martic e sgainst edry Mo, 10
MADIPAKKAM VILLAGE SAIDAPET TALUK CHENNAI The finaincial creditors shall submit ther clams with proof by electronic means only, All othar | | befo re ta kl n g a S I d e ®
craditars mey sulbmit the clesms wah prootin perscn, by post o by el ecinonic means ]
Branch: CHENNAI, Loan Nos. | Allthat piece and parcel of the Non-agricultural Property described| 30th November | | Submission af false or migleading proals of claim shall stiract penalties. !
H403HHL0245956 and H403HLT0257819 as: FLATNO 203 2ND FLOOR WITH SUPER BUILD UPAREA770 SQFT 2022 L Tl LMo e i : I f o o . h
Borrower's: / Co—borrower's IN BLOCK 5 EMPIRE AVENUE TOGETHER WITH 387 SQFT| of Rs. 27,25,013/- o, o, ISP T Resoluon Profession) - nrorm your opinion wit
2. M, | i J L #ill) ok 1 |
1.VNAGARAJAN (Borrower) UNDEVIDED SHARE IN LAND ON PLOT NO. 5A, MEASURING 1950|  (Rupees Twenty 1 insi htful ers ectives
o " | ANDPLOTNO. 5B MEASURING 1980 SQFT., COMPRISED IN SURVEY|  Five Thousand Fo {
SALAMANGA, TAMILNADU-601301 NO. 84/7A3A & 84/8A IN THE LAYOUT NAMED EMPIRE AVENUE|  Nine Hundred
2. JMEGALA (Co-Borrower) APPROVED BY DTCP VIDE APPROVAL NO 51® 2017 SITUATED AT|  Thirteen Only)
At FLAT NO 203 EMPIRE AVENUE BLOCK 5 | SALAMANGALAM VILLAGE SRIPERUMBUDUR TALUK
SALAMANGA, TAMILNADU-601301 KANCHEEPURAMDIST, EAST: 20 FEETROAD, WEST : VACANT LAND
SURVEY NO. 84/7A2, NORTH : PLOTNO6A, SOUTH: PLOTNO 4B
This step is being taken for substituted service of notice. The above Borrowers and/or Co-Borrowers Guarantors) are advised to make the
payments of outstanding along with future interest within 60 days from the date of publication of this notice failing which (without prejudice to any
other right remedy available with Bajaj Housing Finance Limited) further steps for taking possession of the Secured Assets/ mortgaged property
will be initiated as per the provisions of Sec. 13(4) of the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest
Act,2002.
The parties named above are also advised not to alienate, create third party interest in the above mentioned properties. On which Bajaj Housing : .
Firance Linied has the rge. The Indian Express. $ ThelndianEXPRESS
Date: 17-12-2022, Place: Chennai Sdl- (Authorized Officer), Bajaj Housing Finance Limited For the Indian Intelligent. JOURNALISM OF COURAGE

financi&iP. cp @ . in oo o o o O® @ cenvakoch
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BEFORE THE HON’BLE
ADDITIONAL DISTRICT
MUNSIF COURT AT
POONAMALLEE
0.S.No.158 of 2022

R.Gunaseelan ... Plaintiff
Vs

P.Rajasekar .......... Defendant

To

P.Rajasekar,

S/o.Paramasivam
Plot No. ,Ganapathy Nagar,
Kattupakkam, Chennai-600056.
Please take notice that the
Honble Additional District Munsif
Court at Poonamallae has
Ordered Notice to the Defendant
herein for his Appearance
either in Person or through his
Counsel before the said above
Court on 04.01.2023 as per
the Orders passed by the the
Honble Additional District Munsif
Court at Poonamallae bearing
0.S.No.158/2022. Therefore,
make it convenient to appear
before this above said Court on
04.01.2023 at 10.30 Am either
in Person or through your duly
authorized Counsel without fail,
failing which the matter will be
heard in your absence and will
be decided in your absence on
merits exparte without further
notice to you.
N.G.P.Rajaram,M.L.,
Counsel for Plaintiff
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IN THE HON'BLE RENT
COURT AT CHENNAI (Small
Causes Court at Chennai)
E.P.N0.869 of 2022

In
R.L.T.O.P. No. 599 of 2021

Mr. Kailash, S/o. Gebchandji,
No. 26, Perumal Mudali Street,
2nd Floor, Sowcarpet,

Chennai - 600 001.
And Two Others
DECREE-HOLDERS/
APPLICANTS
Versus
Mr. Deepak Jain,
S/o. Inderchand,

No. 411/9, Mint Street, yd Floor,

Sowcarpet, Chennai - 600 001.
JUDGEMENT DEBTOR/
RESPONDENT
Please take notice that the
above E.P. No. 869 of 2022 In

R.L.T.O.P. No. 599 of 2021 was
filed by my client Kailash and two
others against the Judgement
Debtor/Respondent Deepak
Jain for on the grounds of Issue
warrant  for delivering vacant
portion against judgment wherein
the above matter came up for
hearing on 14.12.2022 before the
XIII RENT COURT AT CHENNAI
(Small Causes Court at
Chennai) and the Hon'ble Court
was pleased to order paper
publication.

Therefore, you hereby directed
to appear before the said Court
at 10.30 a.m. on 23.12.2022
either in person or through a
Pleader, failing which the matter
will be decided in your absence.

S. RAMESH KUMAR
ADVOCATE

IN THE HIGH COURT OF
JUDICATURE AT MADRAS
(APPELLATE JURISDICTION)
C.M.P. No. 21747 Of 2022

in
C.M.A. NO. 1592 of 2017
Mythili ...Petitioner/Appellant
Vs.

S. Ganesan
...Respondent/Respondent

To,

S. Ganesan,

No. 16, Srikamakoti Nagar,

Madambakkam via

Guduvancherry,

Kancheepuram District
...Respondent/Respondent

Kindly take notice that the
above CMA filed by the appellant
challenging the common order
passed in O.P.Nos 4105 /2010
and 816 of 2011 of the 1st
Additional family Court, Chennai
dated 28.03.2017, came before
the Hon’ble High Court of
Madras on 07.12.2022 and has
been posted to 5.1.2023 for your
appearance.

Please take notice that you
are called upon to appear before
the Hon’ble High Court either
in person or through a pleader,
on 05.01.2023 orwhenever the
matter is to be listedat 10:30
A.M. before the Hon’ble High
Court, failing which the matter
will be heard and decided in your
absence.

M/s GeetaRamaseshan
Uma Vidyapathi
Advocates,

NOTICE FOR E-AUCTION SALE OF ASSETS UNDER INSOLVENCY & BANKRUPTCY CODE 2016

Date and Time of Auction: 23.12.2022 Last date for Submission of EMD alongwith Bid
From : 3.00 pm to 4.00 pm & Declaration Forms : 22.12.2022 upto 5.00 pm

Description of Properties
9 Nos of High End Company Used Cars

Particulars
Siruseri, Chennai

Sale of assets owned by M/s.Tecpro Systems Ltd (In Liquidation) forming part of the liquidation estate by the Liquidator appointed
by the Hon’ble NCLT, Principal Bench, New Delhi vide its Order No.C.A.2683 (PB) / 2019 Filed in (IB)-197(PB)/2017 dated
16.01.2020, empowered under Section 35(1)(f) of IBC, 2016, read with Regulation 33 of IBBI (Liquidation Process) Regulation 2016.
The sale will be done by the undersigned through e-auction platform at the web portal of https:/incltauction.auctiontiger.net.

Reserve Price (Rs.)
2.00 Crores

IN THE COURT OF IV

ADDITIONAL DISTRICT
Site visit and Inspection : JUé)F(’;ﬁ 311' 1"2?2"(‘)';?"
17.12.2022 t0 22.12.2022 AP NO- 11212021

M/S Shriram Transport Finance
Co Ltd Sri Tower No 4,South
Phase,Industrial Estate,Guindy,
Chennai-32.Rep By Its Power Of
Attorney

..... DECREE HOLDER

Devi Enterprises and another

EMD Amount (Rs)
20 Lacs

Kumar Thevar at + 9197227 78828, 079400 05422. Email Praveen.thevar@auctiontiger.net.

Delhii withoutany personal liability.

Place : Chennai
Date : 17.12.2022

The sale will be done through public e-auction at https://ncltauction.auctiontiger.net on 23.12.2022 from 3.00 pm to 4.00 pm To

with unlimited extension of 5 minutes each and increase in bid amountin multiples details of which is available in Process Memorandum
document for outbidding. While for the 9 cars of various models and brands, the increase in bid amountis in multiples of Rs.50,000/-

The e-auction will be conducted on “AS IS WHERE IS BASIS” “AS IS WHAT IS BASIS” “WHATEVER THERE IS BASIS” and
“WITHOUT RECOURSE BASIS” through approved e-auction service provider - eProcurement Technologies Ltd (Auction Tiger).
E- auction Sale notice and E-auction Tender documents containing on-line bid form, Declaration, General Terms & Conditions of online
auction sale is available on website https://ncltauction.auctiontiger.net. Interested bidders will have to search for the mentioned
Company by using either of the two options: 1. Company Name : Tecpro Systems Ltd or by state and property type. Contact Mr.Pravin

The Liquidator has the absolute right to accept or reject any or all offer(s) or adjourn, postpone / cancel the e- auction or withdraw any
property or portion thereof from the auction proceeding at any stage without assigning any reason thereof.

The property, assets business and other affairs of Tecpro Systems Ltd (in liquidation) are being managed by the Liquidator
Mr.Ramachandran Subramanian who acts as agent of Tecpro Systems Ltd., duly appointed by Hon'ble NCLT , Principal Bench, New

For furtherinformation, please contact the undersigned on or before 22.12.2022 or write to subraman267@yahoo.com.

The successful bidder has to remit the entire bid amount after adjusting the EMD already paid, as per IBC Norms. The timeline for
payment of final sale consideration maybe extended at the sole discretion of the Liquidator to the extent permissible under the
applicable laws and regulations. In case the final sale consideration is not paid within the timeline, the Liquidator shall forfeit the EMD.

Liquidator, Tecpro Systems Ltd
IBBI/IPA-001/IP/P-01440/2018-19/12136

...... JUDGMENT DEBTORS

R2-Shanmugaraja.S
No. 56 M.K.B, Nagar
4th cross Street,
viyasarpadi,Chennai-600039
Please take notice that the above
said execution petition came up
before the honble IV Additional
District Judge Court at Ponneri
on 16/11/2022.The Honble court
was pleased to order notice to the
court judgement debtor R1and
R2 through paper publication
returnable by 20/12/2022 you
are hereby requested to appear
either in person or through a
pleader before the honble IV
Additional  District Court at
Ponneri on 20/12/2022 at 10.00
AM failing which the matter
will be decided in your absence
Ramachandran Subramanian thanking you M.Palayam
Counsel for decree holder.
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IN THE HIGH COURT OF
JUDICATURE AT MADRAS
(APPELLATE JURISDICTION)
C.M.P. No. 21742 Of 2022

in
C.M.A. NO. 1593 of 2017
Mythili ...Petitioner/Appellant
Vs.

S. Ganesan
...Respondent/Respondent

To,

S. Ganesan,

No. 16, Srikamakoti Nagar,

Madambakkam via

Guduvancherry,
Kancheepuram District
...Respondent/Respondent
Kindly take notice that the

above CMA filed by the appellant
challenging the commonorder
passed in O.P.Nos 4105 /2010
and 816 of 2011 of the 1st
Additional family Court, Chennai
dated 28.03.2017, came before
the Hon’ble High Court of
Madras on 07.12.2022 and has
been posted to 5.1.2023 for your
appearance.

Please take notice that you are
called upon to appear before
the Hon’ble High Court either
in person or through a pleader,
on 05.01.2023 orwhenever the
matter is to be listedat 10:30
AM. before the Hon’ble High
Court, failing which the matter
will be heard and decided in your
absence.

M/s GeetaRamaseshan
Uma Vidyapathi
Advocates
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M/S Shriram Transport Finance
Co Ltd Sri Tower No 4,South
Phase,Industrial Estate,Guindy,
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IN THE COURT OF CHIEF
SMALL CAUSES AT MADRAS
MACTOP NO : 394 OF 2022

C.Dinesh Kumar
...Petitioner
Vs
Tiwari JP(R1),
The New India insurance co.ltd.
(R2)
...Respondent’s

To,

B.Tiwari JP,

S/0, Bagavan Tiwari,
No-340,2B Bypass road,
Gummidipoondi,

Pin code — 601 201.

Please take notice that above
said MACTOP NO 394 of 2022
was posted for Your appearance
on 10.11.2022 on that day you
were called absent, Hence You
are here by request to appear
either in person or through by a
pleader Before the chief small
causes court at madras on
24.01.2023 at 10.30 am Failling
which the matter will be decided
in your absence.

N.VENGATRAMAN,
N.KATHIRVELU,
H.DHIVYA

Counsel for petitioner

BEFORE THE Ill MOTOR
ACCIDENTS CLAIMS
TRIBUNAL CHENNAI
M.C.O.P. NO. 225/2022

Mr.D.Ravichandran
...Petitioner
Versus
1.Mr.Avinash Pandian.A
2.Reliance General Insurance
...Respondents
To
R-1. Mr.Avinash Pandian.A
S/o.Kandasamy Arivanandha
Pandian
No.22/15, Metha Nagar Main
Road, Aminijikarai,
Chennai — 600 029
Please take notice that the
Honble 11l Motor Accident Claim
Tribunal at Chennai has Ordered
Notice to the 1st Respondent
herein for his Appearance either
in Person or through his Counsel
before the said above Court on
14.02.2023 as per the Orders
passed by the the Honble Il
Motor Accident Claim Tribunal
at Chennai bearing MCOP.
No0.225/2022. Therefore, make it
convenient to appear before this
above said Court on 14.02.2023
at 10.30 Am either in Person or
through your duly authorized
Counsel without fail, failing which
the matter will be heard in your
absence and will be decided in
your absence on merits exparte
without further notice to you.
N.G.P.Rajaram,M.L.,
Counsel for Plaintiff
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BEFORE THE HON’BLE PRINCIPAL DISTRICT JUDGE
AT KANCHEEPURAM
(Testamentary and Intestate Jurisdiction)
0O.P.No. 156 of 2022
In the matter of Indian Successions
Act 39 of 2015 and
In the matter of certain securities/debts
Belonging to the deceased
B.Krishnakumar
1. Mrs.K.Geetha
W/o.Late B.Krishnakumar
No.3/249, Krishna Enclave
Manapakkam Village,
Kancheepuram District
Pin code 600123
2. Mrs. B.K.Jeevitha
D/o.B.Krishnakumar
No.3/249, Krishna Enclave
Manapakkam Village,
Kancheepuram District
Pin code 600123 :: Petitioners.
The above Original Petition has been filed by the above named
petitioners seeking an order to issue Succession Certificate of the
deceased B.Krishnakumar S/o.Balarama Reddiar to and in favour of
the above named petitioners for the purpose of receiving the sum of
Rs.16,40,262/- lying in the account of the deceased B.Krishnakumar
of the State Bank of India PPF Account No0.3006377048 at
Nandamapakkam, Branch, Chennai. The case is posted to
23.12.2022 for further proceedings. If anybody is objection, please
appear before the above court and to file any objection if any.
Dated at Chennai Kancheepuram on this the day of December,

K.ARUN PRASAD
COUNSEL FOR PETITIONERS.
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T
D. Dhandapani (1st Opponent) (Doc Holder)
S/o. N.Duraisamy,
No.4/67, Pillayar Koil Street, Vazuthampedu,
Thirumudivakkam, Chennai—600 044. ...Opponents

Qengg eflurb yeuent eesr.7501/2011 (D.Dhandapani)
Glaeir Olgeienar LGay Lomeul’ L Lb, LI LIGLI Feneill LGy Lomeul L Lb,
SMERFLYILD LomeuL” L_Lb, HBLICIIHLLLSTT UL L LD, GESTDSEIT LIGHFTILISS
w6 eTebanevs@L L L GBLbLIT 92, BIH(LpLgeundsLb Smiob, LI LT
cTeur. 387, FCa 6TevsT.120/3B-60 oL miGlw 11 OlFewsi  ochevg 4800
FEHIT 2l 2 66T Loeanuiley FLpretanl LGHD 5 ClFei oyebevg 2183
F&IT 19 (QUassT_mNTSG) BIDDI GTEUTLISE) eLpGHTRY FHIT 3j1q.) 2 6iTerT &1ed)
LO@OGYT LOL” (HILD.
Gupuig wenends@ Qgsubd Sene) WsauBwrm:
UL SR — CFa LoenGT
ClepHev ~#iCa 6Tews1120/1B-181&S) LoawesT
FipsHed - Cn®
Com@ev — F7Ga 6161120/ 3B-10&S) LoewasT,
B w5560 yeneysen efleurid :
QUL Lsab §.0w.66 21y, CsH@ Lssh &.Gw.66 g,
Bipd@ LSHD §.C0.33 2ig, Cop@ Lssb §.CL.33 21,
@6 Fn (DB 2183 FHIT 219 266N HM66) Loa@esT Lo (HLb.

i &0 poeasSne snmsar CFass Caesiyw Bleyemeu LTSS
QUL LUl 6T ¢5.33,19,600/— Glsmengaw Sl Glup @Qbs Smeur
SMEse0 CFEiWLILL BeTerg). @Ubs Smeum 11.01.2023 YD HIaH6V
11.00 waellé@ BFRUT —LogGIw GlFasrene el L 6 B aupd@Her
BEoenib. @EbES@menEs euenlisalfl OO LUHSH®OD e aIcd
SLIQL LD, SEISHATLD, HMGUBEL_ LD(FSF/QILOGNET GUATTHLD, — HGETGHTT
Fene, pES@ILD, GlFeanai- 600 035. (LG QMIBWTS: aNFTTenewTsHE
PpSsLILL aNBERDS. 6ttn Criled 24e0rmsHs Seuplerteh @)bd bmeur
2 BIBEHHE THINE QRBSEELIL FLONS (LpLg-6f GlFuLs LD,

29.@rmoebSrer
UGG euLpsEB@hIi.

Uig.6uld €F
Qurg) gMledliiy
(Heuned Hemev wiHmid @iHw SHeuned eunflur (s BLTeEHdHaTen
Seuned Siwnen pevL(peom) P penpact 2016, 698 6 - 6t £ip)
fiGymer ezl NenrCGeur. MA@ s supiflweufsefien sousrsSig

Or_iyemLw efeurhiast

i Gyreir erenig NevrGaul oA

1. | sniuuGri sLement Quwi

2. | sniouGrl sLemeni gioubas Cod 21/12/2010

sb@uaflad Lare,
Qaeinene

U45400TN2010PTC078503

3. | s oifsnrsden £p sniiuGr
sLamneni gieussb/Lgley

4, | srruuCr geLwner et/ snruuGri sLemenflem
Qb IHELLC L SeLwmen s

5. | snicuGri sLemenflsr udley Siges wHIL
(BT NS (pacufl
(Couy 9Csmid Bp06m)
6. | aniuuGre sammenfls Heuned
P gaumsiul L Csd
7. | Hauned Siwnen pevL(penn PO 2 5Css Gl
8. | @ ssme Siwrer Hyemyns QswouGb SHeuned
Husmfen QUi wppI> LBey aem.
9. | Gueio ufley Qanigetay
Bev_bsner Sionen Huewrflsr
@saufl wppib Bsirenenss

Qb6 Leuie, 3ugy Semib, 672/476 6o
sneme, Bhged (weyst Cri@), Qeenenen
B0PEIH 600035

wiegm @ esndlsedly. 2 ggrey: 13/12/2022,
2 5506y Bes QupiuL Csd) : 15/12/2022

11/06/2023

Quuwii : prGaeiy Cungrn
Reg. No.IBBI/IPA-001/IP-P-01758/2019-2020/12675

(paeufl: 119-¢, 16ug) Fond, eflewmis LW eueTTSHD,

159, Aleelvg. s1enev, sedlenn, snemLIGmeD Hipée,

BETD — (PHEDU, WEITTsiRTT — 400098 Weiengheed
: ip.rakeshbothra@gmail.com

10. | Qsriyssner @mLssne S

mrﬂms s, 9-6) @A LU e é{@g (poeufl
Duemflsin ool wpmib Wsimamessed ; cor

o psaufl: cirp.

1. | Ganflamess switiss sm_d Cod 30/12/2022

12. | Ofey 21, 2.0 Ofley (607), 2-Ldngy (196

£ sLen augriduauias aums, Gy sCs@Ib
Qo Gesare Shorer Hueme o pd
QsiwiutLg

aumssaflen Quuisd - QUIGESTS

13. | aumeillsn £p s auprdluauisslsn
oudsfssiu L Orgffurs g wnenb
sLouc L Heund Ausmlen Quui
(@euQeune euemsllgiib 3 Quwiae)

QuIpBsE

ugeutd B - earfluisen/usnfluneni gedy
Qeweun 6 sLen aphdueissien

2 flenwGanred

ugeud C - HE e aupridweuiseailsn o e
Ganyed

ugeud D - earflwiisn/uesflunanisen o flevw
Ganred

uigeuth E - eanfluiise wpmyib ussflwneniseflen
gudsfssiucL OB e few Canmed
Ugeus F - @57 sLr augridlueiissisn

2 flenw Ganred

Bevemu Gevemiy:

https:/ /ibbi.gov.in/home/downloads

14. | (a) Oniyerw ugeumss wHmID

(b) rsaissu QrdHdas
etz de_s @b

(aafl: auflms aetm.o-6 @Rl @een
2G5 sl

Coflu Hryeven s L Situmub, yellaysn Qugns I, Geenenan, 13/12/2022 G CP(IB)- 152(CHE)/2021
2 gg76lld efiGymer erarigd AenpCal oINALupe efomen sniuuGr Heund Shorn BoLODOU ks
2 ggnefl. Pereng) sreing @bg Siflediy aped Qs fleflsatuGng.

Cyrar seamied) WenpCeaur sNAALLinsiig 5o euypriidlueuiisen aufleme sieim. 106 oGy QardésiiL eren Gan_ssre
Sioren Hyemflein aeuflég sriss o fenwo Canmedasmen uammdaI 6 30/12/2022 S6nGHT SieV8E HSHE (WWeoengesGeaurn
switVe@buy Cal Géasmeniu@dpniser.

BB sLen auprdueuiss sysmises_dn Beengn aeob vl G stsafls o flemw Cameosman switiss Cuan@id.
Br a6 ugridlucuiisst syETHBED_6N saiquw shseg oA Cae: G Geur, gLined Geur Sisvevg
Bléinengm) epevwnaGeun s éaseond.

Seupren snenpsemer sTLISHTE HUTTSH> EBILGD.

@b/~
yrGasiy Gungyr
Sinoner By

Ggd) : ysbur 16, 2022 LaTe
Reg. No.IBBI/IPA-001/IP-P- 01758/2019 2020/12675

BLib: @pidewu




	Form_A public announcement vrone v1
	Financial Express Chennai 171222
	makkal kural 171222

